FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptey Board of India
(insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Nama of corporate debtor Euphoria Technoloales Private Limited.
Date of incorporation of corporate debtor | 31.12.2010

Authonity under which corporate debtor | Registrar of Companies, Ahmedabad, Indla
is incorporated / registered
Corporats Identity No. / Limited Liability | U72900GJ2010PTC063439
Identification No.of corporate debtor
5. | Address of the registered office and | Office No. 403, 4th Floor, Nishal Arcade
principal office (if any) of corporate Shopping, Nr. Vaishall Row House, Green City

wafra

L
h

dabtor Road, Pal Surat Gujarat 395009 India

6. | Insolvency commencement dats in 17.03.2021 '
respect of corporate debtor (Order recelved on 22.03.21)

7. | Estimated date of closurs of insolvency | 12.09.2021 '
resolution process

8. | Nama and registration number of the Mr. Pradesp Srivastava
insalvency professional acting as Inferim | Reg. No.

resolution professional IBBYIPA-002/1P-N01012/2020-2021/13239

9. | Address and e-mail of the interim Mullberry 401, Vicenza Highdeck, Opposite
resolution professional, as registered | CM Patel Farm, Kalal Village, Vadodara-390012
with the Board - . Emall Id: shakiipradesp@yahoo.com

10.] Address and e-man to be used for | Mullberry 401, Vicenza Highdeck, Opposita CM
correspondence with the Interim Patel Farm, Kalali Village, Vadodara-330012
resolution profgssional Emall Id: cirp.euphoria@gmall.com

1. | Last date for submission of clalms 04.04.2021 R
12. | Classes of creditors, if any, underclause | NA- .~
(b) of sub-section (6A) of section 21, :f
ascertained by the interim resolution L e
professional SR 15 i
13. | Names of Insovency Professionals | NA i T
identified to act as Authorised ' :

Representative of creditors in a class
(Three names for each class)

14.| (a) Relevant Forms and ‘
(b) Detalls of authorized =+ | hitps://ibbi.gov.i
representatives are avaflable at (a) Not Applicable
otice s hereby given that the National Company Law Tribunal has ordered the
t:ommencem;ﬁ?gf g corporate Insolvency resolution procass of the Euphoria Technologies
Private Limited on 17.03,2021 (order recelved on 22.03.2021) .
The creditors of Euphoria Technologles Private Limited, are hereby called upon to slultntnﬂlt
thelr claims with proof on or m)he 3(11.513.2021 to the Interim Reslution Professional atthe
address mentioned agalnste 0.10. :

-'?'gg financlal cra:'l?org shall submit their claims with praof by electronic means only; All other
creditors may submitthe claims with proof In person, by postorby electronic maans.I P

Afinanclal creditor belonging to a class, as listed agalnst the entry No. 12 (NA), shallin Hg .
its choice of authorized representative from among the three Insolvency professlonals 5

(@Weblnk :
vhome/downloads

CA.
alnstentry No. 13 to actas authorized representative ofthe class (NA) Inform
g%bmlsslt:]r? of false or isleading proofs of clalm shall attract penalties. g slava
to : 24.03.2021 . Pradeap aTes
e Vadodara Interim Resolution Professional
Place: IBBYIPA-002/IP-NO1012/2020-2021/13239
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